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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
NEW DELHI

RESPONSE AFFIDAVIT ON BEHALF OF MUSSOORIE
DEHRADUN DEVELOPMENT AUTHORITY/
RESPONDENT NO. 8

IN

Versus
State of Uttarakhand and Others . ... Respondents

Response Affidavit on behalf of Respondent No. 8/

Mussoorie Dehradun Development Authority, Dehradun.

[, Harichand Singh Rana, aged about 58 years, S/O. Shri Sovan
Singh Rana, presently posted as Superintendent Engineer,
Mussoorie Dehradun Development Authority, Dehradun do

hereby solemnly state on oath as under:-

1. That the Deponent is presently posted as Superintendent

Engineer, Mussoorie Dehradun Development Authority,

Dehradun and is fully authorized and competent to swear

tn “m-“’"‘i%ﬂi? al| this affidavit on behalf of Mussoorie Dehradun
B\ reg-no:09/01/02 ] S
e

P Dehradun
Q

Development Authority, Dehradun who has been impleaded

as Respondent No. 8 vide order dated 24.07.2024. The
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Deponent is well conversant with the facts of the case hence

swearing this affidavit on behalf of the Respondent No. 8.

2. That this Hon’ble Tribunal vide the aforesaid order dated
24.07.2024 impleaded Mussoorie Dehradun Development
Authority, Dehradun as Respondent No.8 and in paragraph
No. 7 directed the Respondent No. 8 to file its response,
particularly in respect of the steps taken for removal of
encroachment. The relevant paragraph is quoted for the

convenience of this Hon’ble Tribunal —

“Registry shall issue notice to the newly
impleaded respondent who shall fill its response
particularly in respect of the steps taken for
removal of encroachments and if not taken in
past, it shall take effective steps in next two
months and submit Report before next date. "

1 That incompliance of the aforesaid directions, the
Respondent No. 8 is filing hereunder its Action Taken
Report.

4, That it is humbly stated that vide G.O. No.
S68/XVIII(11)2016-03(65)/2015 dated 02.06.2016, certain
portion of the Government land in villages Kathbangla,

Veer Gabbar Singh Basti, Tarla Nangal, Chidowali,

Kandoli, Dhakpatti and Happy Enclave all situated on the
banks of River Rispana was transferred to the Management
f Respondent No. 8 by the State Government for the

purpose of River Front Development Project.

That pursuant to the orders passed by this Hon’ble Tribunal,

Nagar Nigam, Dehradun/Respondent No. 4 forwarded the
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list of 413 encroachments in the aforesaid villages for
necessary action on the part of Respondent No. 8. The action
had to be initiated taken into consideration the protection
given to the encroachers/unauthorized constructions raised
prior to 11.03.2016 under the Uttarakhand Special

Provisions for Urban bodies Authorities Act, 2018.

6. That pursuant to the above, the Respondent No. 8 issued
notices on 22.05.2024 asking the said encroachers to submit
evidence/proof with regard to their date of their respective

constructions if they were in existence prior to 11.03.2016.

2 That on enquiry having been conducted of the documentary
evidences so received by the Respondent No. 8, 162
encroachments out of total 413 encroachments were found
to be in existence prior to 11.03.2016. The remaining 251
unauthorized encroachers were issued notices dated
19.06.2024 for removal of their respective unauthorized

encroachments within 03 days.

8. That after the issuance of the aforesaid notices, 120
unauthorized encroachers also submitted their respective
documentary evidence with regard to their constructions

being in existence prior to 11.03.2016.

According to the documentary evidence so submitted,

construction of 131 unauthorized encroachers were found to

~7) be raised after 11.03.2016. Out of these 13] encroachers, as
-&Qﬁiad@haréa
REQ,NQ‘,a;,JfES';' / per the list of unauthorized encroachers so forwarded by the

Dehradun

o / Nagar Nigam, Dehradun/Respondent No. 4, 25 encroachers

\-\n__—_-::'ﬁ/ could neither be located nor be served notices, nor could be

N\
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verified at site. Thus, total 106 unauthorized encroachers

were identified and could be earmarked.

9. That the Respondent No. 8 in coordination with District and
Police Administration carried out demolition drive from
24.06.2024 to 28.06.2024. 55 unauthorized encroachments,
which came into existence after 11.03.2016, were removed.
During the demolition drive, in addition, 06 unauthorized

encroachers removed their construction on their own.

10.  That the process of verification/demolition of the remaining
45 unauthorized encroachers could not be completed on

account of consistent rain during that period.

I'l.  That complete details of the action taken by the Respondent
No. 8, as narrated in the foregoing paras of this affidavit,
was given by the Respondent No. 8 to the Municipal
Commissioner, Nagar Nigam, Dehradun/Respondent No. 4
vide its letter dated 02.07.2024. Copy of letter dated
02.07.2024 is being filed and placed as ANNEXURE-1 to
this affidavit.

12, That so far as the remaining 25 encroachers which earlier
could not be located, the Respondent No. 8 further made
enquiry  but the said encroachers remained

R \ unlocated/unidentified. Copy of report of Office Assistant,

Junior Engineer and Supervisor of the Respondent No. 8

Km. Urmila Bhatia

: ( vocete | =
Reg,NU.ﬁg%ﬁoz -~

dated 18.07.2024 submitted to the deponent is being filed
and placed as ANNEXURE-2 to this affidavit.

Dehratfin

13, That in order to comply with the directions of this Hon’ble

Tribunal, the Respondent No. § further vide its letter dated

b4

——
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23.07.2024 requested the Municipal Commissioner, Nagar
Nigam, Dehradun/Respondent No. 4 to constitute a Joint
Committee for identification of the 25 unidentified/
unearmarked encroachers. So far as 45 encroachers whose
constructions could not be verified earlier due to continuous
rain, on verification of the documentary evidence, were
found to have raised construction prior to 11.03.2016. Copy
of letter dated 23.07.2024 of the Respondent No. 8
addressed to Respondent No. 4 is being filed and placed as
ANNEXURE-3 to this affidavit.

14, That pursuant to the above, a Joint Committee also
consisting of the officers of the Municipal Corporation
carried out site inspection of the aforesaid villages on
08.08.2024 and 09.08.2024. During the aforesaid inspection
20 unauthorized encroachers out of total 25 unearmarked/
unidentified encroachers submitted their documentary
evidence with regard to their respective construction being
in existence prior to 11.03.2016. The unauthorized
construction of the remaining 05 unauthorized encroachers
were demolished. Copy of letter dated 28.09.2024 of the
Respondent No. 8 addressed to the Municipal
Commissioner, Nagar Nigam, Dehradun/ Respondent No. 4
is being filed and placed as ANNEXURE-4 to this affidavit.

oemmimm, 15, That in accordance with the directions passed by this

Hon’ble Tribunal for rehabilitation of the persons to be

)

Km. Urrfﬁia?ﬁa:ia o
—Advocate >

Req.N0.09/01/02 ) o

Dehradun

displaced, the Respondent No. 8 vide its letter dated

09.10.2024 requested the Department of Revenue, State of

Uttarakhand to provide and transfer certain land for the

purpose of construction of EWS Houses for rehabilitation

4

R
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of the affected displaced persons under River Front
Development Scheme. Copy of letter dated 09.10.2024
issued by the Respondent No. 8 to the Department of
Revenue, State of Uttarakhand is being filed and placed as
ANNEXURE-S to this affidavit.

16.  That Action Taken Report is being submitted for perusal of

this Hon’ble Tribunal in compliance of order dated

24.07.2024. y

DEPONENT

VERIFICATION

[, the above-named deponent, do hereby verify the contents of this
Alfidavit as true and correct and are verified on the basis of record.
The annexures are true copies of the original. Nothing material has

been concealed.

Verified today the ./ ). day of October, 2024 at Dehradun.
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VAKALATNAMA

IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

Original Application No. (s) 417 /2022

Niranjan Bagchi ... Applicant
VERSUS
State of Uttarakhand and Others

iieeeen . RESPONdeEnt
VAKALATNAMA

| Harichand Singh Rana, Sfo. Shri Sovan Singh Rana presently posted as
Superintendent Engineer, Mussoorie Dehradun Development Authority, Transport
Nagar, Saharanpur Road, Dehradun on behalf of MDDA /Respondent No. 8 in the
above application de hereby appoint and retain Shri VINAY GARG Advocate to act
and appear for me/us in the above matter and on myfour behalf, to conduct and
prosecute (or defend) the same and to appear in all preceedings that may be taken
in respect of any application connected with the same or any decree or order passed
therein including proceeding in taxation and application for review, to file and obtain
return of documents and to deposit and receive maney on my/our behalf in the said
matter and to represent me/us and to take all necessary steps on my/our benalf in
the above matter. I/We agree to ratify all acts done by the aforesaid advocate in
pursuance of this authority.

Dated this the 10t Day of October, 2024 at Dehradun

Respondent No. 8

Mussoorie Dehradun Development Authori

SUPERINTENDENT ENGiNrEER (S.E)
M.D.D.A

Accepted: ;
DEHRADUN
(Official Seal)

VINAY GARG Signatures of Respondent No. 8 Identified by

Advocate

C-253 (F.F.), Defence Colony

New Delhi — 110 024, INDIA Advocate, at Dehradun

Reg. No. UA5541/04
Phone: 011-4174 0212

1363817
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